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The Consultant Judiciat,
Hon'bte NationaI Green Tribunat,
Principat Bench,
New Dethi.

No : J KPCC/NGT I O A 924 t 2025t ?l\L Date:- 9{-02-2025

Sub:- Report on behalf of fammu and l(ashmir Pollution Conrol Committee
pursuant to Hon'ble National Green Tribunal, order datd 26-07-
2024 alnid 07.LL.2024 passed in O-A,No. 924/2024 titled: "Sand mafia
destroys fhelum embankment plus thousands at risK appearing in
Daily Excelsior dated 09.07.2024.

Sir,

ln comp[iance to the directions of Hon'ble NationaI Green Tribunat,

Principat Bench, New Dethi order dated26-07-2024 arlLd07.LL.2024 passed in

O-A No. 924/2024 titled: "Sand mafia desroys fhelum embanlsnent plus

thousands at rislC. The Report of the J&K Pottution contro[ Committee is

submitted herewith.

It is, therefore, requested that the Report may kindty be taken on record and

ptaced before the Hon'bte NGT for consideration.

Yours faithfutty,

Enct:- As Above

(cn""#.ftkfr$Ia;'
MemberSecretary 25.2, Z5

copy to the:- 
J&K PCC

1) Sh. G. M Kawoosa, Additionat Standing Counsel for UT of Jammu and
Kashmir, New Dethi for information and necessary action.

Page 1 of 1

115



Before the Hon'ble Nationd Green lYibunal
Principal Bench, New Delhi

Original Application No.924 of 2024

IN THE MATTER OF

Report on behalf of lammu and lGshmir Pollution Control Committee
pursuant to Hon'ble National Green Tribunal, order dated 26-07-2O24 and
07.LL.2O24 passed in. O.A No. 924/2024 titled: 'Sand mafia destroys
fhelum embanlcnent plus thousands at risK appearing in Daily E (celsior
dard 09.O7.2024.

Background:

That the Hon'bLe Nationat Green Tribunat vide Order dated 26-07-

2024 in OA No. 924 of 2024 directed as under:-

8. Having regard to the substantial question reLating to environment

arising out of the implementation of the Scheduled Enactment, we

deem it proper to form a joint Committee comprising of the

representative of the Member Secretary, )&K PCC; RO, MoEF&CC,

Chandigath and the District Magistrate, Pulwama. The District

Magistrate, Pulwama will act as coordinating agency in the

Committee. The joint Commiftee will visit the site, asceftain the

correct position, the truthfulness of the facts discLosed in the news

item as mentioned above and also suggest the remedial action and

submit the action taken repoft before the Tribunal within three

months by e-mail at judicialngl@gov.in preferably in the torm of

searchable PDF/ OCR Support PDF and not in the form of lmage PDF
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ln compliance to the aforesaid order of the Hon'bte NGT, the Deputy
Commissioner, Putwama and Divisionat Officer, J&K PCC Putwama

submitted a report to the Hon'bte NGT on 06-11-2024 and the Hon'bte NGT

after considering the report of Deputy Commissioner, Putwama and

DivisionaI Officer, PCC Putwama vide its order dated 07-11-2024 observed
and directed as under:

4. The above report is only signed by the District Magistrate, Pulwama
and Member Secretary, l&K Pollution Control Committee whereas in

the joint committee constituted by the Tribunal RO, MoEF&CC,

Chandigarh was also a member.

5. Learned Senior Counsel for M1EF&CC on instructions has

submitted that RO, MoEF&CC was not informed by other members

of the ioint committee to join for inspection, therefore, he has not
signed the report.

6. Respondent no.s was the coordinating agency in the committee.
Though notice was lssued to respondent no.s-District Magistrate,

Pulwama but, no one is present on his behalf .

7. Hence, we direct respondent no.5 to remain virtually present on the
next date of hearing.

8. Respondent no.2- Member Secretary, I&KPCC has sought four
weeks' time to file the reply. Prayer is allowed.

Status Report:
ln compliance to the aforesaid orders of the Hon'bte NGI the matter

was again taken up with the Deputy Commissioner Putwama and also
requested the Regionat Officer, MoEF&CC for conducting site inspection

afresh and furnishing of a report.

Accordingty, the representative of Regional Officer, MoEF&CC, Dr.

Khursid Atam Khan, Deputy Director/Scientist 'C' Sub-Office, MoEF&CC,

Jammu, third member of the joint committee constituted by the Hon'bte
NGT, conducted the site inspection on 19-02-2025 atongwith fol.lowing

officers:
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i. Sh. Bitat Ahmad Khan, Divisionat Officer, Pulwama, representative of
Member Secretary, J&K Pottution Controt Committee (J&KPCC)

ii. Sh. Matik Asif, JKAS, Tehsitdar, Pampore representative of Deputy

Commissioner, Putwama, J&K

iii. Sh. Manzoor Ahmad, District Mineral Officer, Putwama, and
iv. Sh. Sami Uttah, Executive Engineer, lrrigation and FLood Controt,

Putwama.

The team of otficers a(ongwith representative of Regional. Officer,

f4oEF&CC have submitted a report which is enctosed herewith Annexure 1.

That as per the report of the joint committee that damaged

embankment has been reinforced by the lrrigation and Ftood Controt

Department through the instattation of Earth fitted bags and the offenders

excavated soit at the river edge. (Photographs encl,osed). However, the

area has been fitLed and Levetted by the lrrigation and Ftood Controt

Department. During interaction of the visiting team with the vil.l.agers of
Khankah Bagh, it was confirmed that tocat administration has successfutty

stopped att ittegat activities.

That as per the documents submitted, a mechanica[ loader and

transporter (L&T) invotved in ittegat mining at Khankah Bagh site was seized

by the Department of Geotogy and Mning and the vehicte was tater

reteased fottowing a payment of fines of Rs. 56,792l- dated 22-07-2024 and
FIR has atso been todged at Potice Station Pampore against offender Mohd

Maqboot Bhat S/o Gh. Qadir Bhat R/O Patat Bagh by the Ftood ControL

Division, Kakpora for engaging in ittegat sand mining at Khankah Bagh.

Additionatty, severa( FlRs have been fited at Potice Station Awantipora

and Pampore against individua[s invotved in ittegat extraction and
transportation of sand from Barsoo, Kakapora, Pampore, Banderpora,
Lethara, Patatbagh and Awantipora. Mechanised boats used in the
commission of these offences have been seized or capsized and those
seize from charsoo and Awantipora are stitt in custody. A totat of 22.36 tacs
have been reatized through the compounding of offences of 93 seized
vehictes invotved in itlegat sand extraction from January 2024 to date
around the river Jhetum.

SimiLarLy, the J&K Pottution ControL Committee had atso sought a

report from Chief Engineer, lrrigation and Ftood Controt, Kashmir. The Chief
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Engineer, lrrigation & Ftood Controt Department, Kashmir who have

submitted a report vide his No. cE/IFCKIDB/15441 dated 12-12-2024. (copy

enclosed as Annexure 2).

The Chief Engineer, lrrigatlon and Ftood Control Department, Kashmir

has submitted as under:-

1. Erosion of Jhetum Embankments:
Sand extraction is not directty impacting the stabitity of

embankments. However, at certain locations in River Jhetum bed

degradation has been observed ctose to the embankments.

2. Scale of Floods due to Destruction of River Jhelum:
The embankments of Jhetum River continue to provide immunity

against ftoods of low to moderate magnitude. There is no large

scale destruction of embankments. However, iLtegat mining at

times does resutt in some stoughing of embankments or some

damage to anti-erosion works which is addressed at regutar

intervats.

3. Preventive Measures:

lrrigation & Ftood Control Department continuousty monitors the

condition of embankments and conducts yearly safety audits of
embankments. Any weak or vutnerabte spots are addressed
through sage contractors or temporary basis and if need on
permanent basis.

The District Admlnistration, Putwama and other [aw enforcing
agencies as atso Geotogy and Mining and lrrigatlon & FLood Control
Departments have taken corrective measures to remediate the situation
and have made some recommendations which are required to be

imptemented and fotl.owed by the concerned law enforcing agencies and
stakehotders Departments to prevent such instances in future.

Prayer:

Page 4 of 5

q!60.!"Q-...r-
(GhanshaniSingh) ^ _
MemberSecretary z )' 2' 25

ln the premises, it is therefore respectfutty prayed that the report may
kindl.y be taken on record before the Hon'bl,e Nationat Green Tribunat for
consideration.
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H"nww- I

Frclrnl Rcporl oI (hc Joirt (irrrlrrtilttc. ir lht nirtltr of ()A No. 924 0f 2024; Sand Matia

drstrol's Jhclult (rnblnkrlltfll ltutr thollsll[(l$ tll ]isk" ill cttmplianct' l(' thc ordcrs of

llou'hlo N(;'l' (l:rlc(l 261117 l2ll21

l. llilckglorrn(l:

l'hc nrlllcr irr ()figinrrl ApPlicrrl iur NQ 924o1"20241 Sand Malia dcsl roys Jhclr rm cmbankment

puts thousiulds ilt lisk hils bccu rcgislctcrl suo-tnolo bitssd on a llcws itcm appcarc<l in Daily

Ercclsior drtctl l\9l}'712024.'l'hc involvctl rnaltcr conccms thc dcstruction of Jchlum

cnrblnktttrttt nclr Klrrukah Brglt. Purporc itl District I'ulwarna lcaving ncarly 400 houscholds

\.rllrrcrablc- to polcnlial lloods risking bolh lheir livcs and propcrty. Thc locals rcpoicd

suspicious lrovcurcnls of hcavy vclticlcs rcsulting irr thc dcstruction of cmbanktncnt by

r.sorti[g to illegal sand extractio[ and despitc thc cfforls put in by the community members.

thc sand utatia nranaged to escape. The root cause of such incidcnts is the unchecked illegal

sand rninirg driven by profit rnotives, disregarding Environmental Regulations and

Co[rmunity Safety. Acting upon the same, the Hon'ble Tribunal has been pleased to pass the

ofier dated 26107 12024.

2. Orders of Hon'ble Na tional Greell Tribunal:

Hon'ble NGT has observed in lhe order d ated 261712024 thal:

PaIa 08t Having regard to the subslatiisl queslion rclating to e yironment arisi,tg oul of lhe

impleuentation o{ the Scheduled EtaclmenL we deen il proper lo lorn a joinl Contrtiuee
comprising of the reprcsentative of the Menber Secretary, J&K PCC; RO, MoEF&CC,
Chondigorh and the District Magistate, Pt wama. The Distict Magish'qle, Pulva ru vtill act

ss coordinaling agetrc! i lhe Conmiltee. Thejoint Conn iltee vill visil the sile, ascerlai,t lhe

correct posilioi, lhe tndhrthtess of lhe facts disclosed ir the nevrs ileot as ,ne io,rcd obove
and also suggest the remedial action and subt tit the action takat rcpot t before the Tribunal
within three nonlhs b1' e-nail at judicial-ngl@gouin prelerably in the lorn ofsearchable PDF/
OCR Support PDF and not h the.forln of hnage PDE

In compliance to lhe aforesaid Hon'ble NGT's order, a factual report was submitted by thc

District Magisrate, Pulwama, on behalf of Respondent No. 5 (Annexure l). Howev€r, the

representative of the RO, MoEF&CC, was nol infomred about the site visit. The report was

considcrcd by thc Hon'blc NGT on 07/l l/2024 which had observcd and further dircctcd as

undcr: -

4. The obove report is o ly signed hy thc Distt'ict Mugistratc, Pul$,s, e utl \lauber
Sea'etoty, J&K Polhnion Conttol Co ttilee vhereas in tlrc joint comni ee

constituted h), the Tribunul RO, MoEF&CC, Chrudigarh ]|.ns olso a nenber.

5. Leorned Scnior Counrcl for MoEF&CC on itshtrctions furs sfiurittul that RO,
MoEF&CC wos ol it{onncd lry olher ucnhrrtt of fie .ioitt cotrutittec to join .for
i spection, thercJbrc, he hos ttot signed lhe reporl.

W
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6. Rcsl,e,tdc,tl no.S trws lhc c.xrnlinalittg .,gcnc)l in lltc c.tt tt,til!.'c, Though oticc was

issuct! to rcqtondctl no.5J)i,ilricl Mallislutte, Pultyturru hr , 
'to " e is Prcsc'tt o't hi$

haholf.

7, Heu'e, ttc lirt'cl tt'sltttnicttl tlo.s lo,'cttutitt virtutll)t Prcsenl ofi lhe ttcxl dulc of

hcoring.

8. ,Rc.lpottrleal trrt'2 ' i/<\tbar Sc''t'cktt'.1" J&KPCC' hus :;ou4ht lotu'wcckr' liutc b lile lhe

t?lrlJ', Pt'|)'.r' i ri a I lot\'.'d.

Accordingly, lhc Mcrlbcr Sccrctury, J&K PCC again took rp thc mattcr with Dcputy

Comruissioncr. Puhvatna and also rcqucstcd rcPrcscntativc of Rcgionnl Officcr, Dr' Khursid

Alant Khut, Dcpury Dircctor/Scicntist 'C', Sub-Offrcc, MoEF&CC, Jammu' a mcmbcr of lhc

johrt colnnrittee constituted by the Hon'blc NGT for site visit afresh so that compliance rePofl

in terms ofthe Hon'ble NGT ordcr could be preparcd and submitted to the Hon'ble NGT'

Comoliance of the orders of Hon'ble NGT:

2.1. Site Inspectior by RO, MOEF&CC, alongwith tesm of following Oflicers from

District Pulwama wrs conducled afresh:

i. Dr. Khursid Alam Khan, Depury Director/ Scientist 'C', Sub-Office Jammu (formerly

Integated Regional OfEce, Jarnmu) now under Regional Offrce Chandigarh' Ministry

ofEnvironment, Forest and Clirnate Change (MoEF&CC)

ii. Sh. Bilal Ahmad I(han, Divisional Officer, Pulwama' representative of Member

Secretary J&K Pollution Conaol Committes (J&KPCC)

iii. Sh. Malik Asif, JKAS, Tehsildar, Pampore representative of Deputy Commissioner'

Kishtwar, J&K.

2.2. Sil€ visit and collection of relev.nt Information:

Accordingty,theJointTeam/Committeeconductedasitevisitonlgt02l202Stoaddressthe
concems raised in the newspaper The District Mining Oflicer' Pulwama' along with the

Executive Engineer oflrrigation and Flood Control, Pulwama, and the concerned Patwari' were

present during the visit.

During the visit, thc Joint Team/Committee inspected the embankment site referenced in the

newsp-apcr and took photographs for inclusion in the factual report' Additionally' the committee

collected relcvant seizurc rePorls from the District Mining Oflicer nnd olher concented

agcncies.

3,3. Obsenations of the Joint Team/Committee during site visit:

The initial evidence and observations made by ttle Joint Team/Cornmittee during its site

inspcction indicate that the damaged cmbankment has been reinforccd by thc lnigation and

Flood Control Department thlough the installation of earth-filted bngs [Annexue-2 (Geo-

ugged Photographs I & 2)1. Furthcmrore, the conrnrittee noterl that offenden had excavated

t

\
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soil tt thc rivcl's cdgc (Phokrgr{tphs 3 & 4). I lowcvcr, this flrca has sincc hccn fillcd and lcvcllcd

by thc lrrigntion nnd Flood Conlrol Dcparttucnt (Pholograplrs 5 & {r). Thc commiltce also

irtcruc(ed with thc villlgcrs ofKhlnknh llugh, who confinncd thilt lhc loctl administration has

srrcccssfitlly sktppctl rll illcgnl lrclivilics (Phologmph 7).

According to the' subllrillcd docunlcnts. t ntccltunicnl loadcr and transportor (L&1) involvcd in

illcgrl rrriuinE nt thc Khanknh llngh silc in ['atnporu was scizcd by thc Dcpartmcnt ofGcology

arrd Miuitg. Thc vclriclc rvrx lntcr rclcrscd following Ihc paymcnt o[ a finc of Rs. 56,7921

(Rupecs fifly-sir thousund scvcn hundtcd and nincly-lwo) through G.l( No. 1076905 dated

?l/07/202.1. An FIR hns nlso bccn lodgcd at Policc Station l'amporc against thc offendcr, Shri

It'lohamntad Mnqhool Bh{t. S/o Ghularn Qadir Bhat, R/o Patal Bagh, by thc Flood Control

Divisiou. Kaknpora, for cngaging in illcgrl sand mining at Khankah Bagh (Annexurc-3).

r\dditionally, scveral FlRs havc bccn filcd at Police Stations Awantipora ard Pampore against

individuals irtvolved in illegal extraction and transportation of sand from Barsoo, Kakapora,

Panrpore. Banderpora, Lelhara, Patalbagh, and Awantipora. Mechanized boats used in the

comnrission of thesc offenscs havc becn scizcd or capsized, with those scizcd from Chersoo

and Awantipora still in custody. A total of Rs. 22.36 lakh has bcen collected through lhe

compounding of ftnes from the seizure of93 vehicles involved in illcgal sand cxtraction from

January 2024 to date, around the River Jhelum (Annexure-4).

4.0. Recommendations and Remedial measure :

4.1. Strict rdberence to the Act, Rule and Guidelines

(Mlnes and Minerals (Development and Regulstion) Act, 1957 and Sustainable Sand

Mining Management Guidelines, 2020)

MMDR-ACI, 1957 and the Rules made thereunder, "J&K Minor Mineral Concession Storage,

Transpofiation of Minerals and Preyention oflllegal Mining Rules,2016" notilied vide SRO-

105 dated 3l/03/2016" and Sustainable Sand Mining Management Cuidelines, 2020 should be

strictly enforced by thc law cnforcing agencies.

4,2. Enhanced Suneillance and Monitoring

A Rapid Action Team should be constituted to confiol illcgal mining through seizures, late-

night patrolling, dismantling ofmmps and apProach roads, and blacklisting ofvehicles.

4.3. Strengthening Legal Framework

Strict EnforcemeDt of Laws: Implementation ofregulations against illegal sand mining. The

Geology and Mining Department and other law enforcing agencies need to enforce penallies

and rake swift action againsl offenden like lodging of FIRs, heavy pecuniary penalties and

punishmcnt for the oflcncc as provided undcr scction 21, section 23 A and Scction 23 B ofthe

Act for illcgal mining undcr MMDR Act, 1957 .

\vx
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4.4. Coopcrrllon t itl! l,orr Enforcclncnl rsttrcics

lnlcr-age[cy Collnbomllon rnd Coordlnollorl: 'l'hcrc is trccd kr Improvc coordination

t ct$,ccn vot.ious lulv cnfotccntcnt lgcncics (strch us policc, litrest dqptrtlncnls' Irrigation and

flood conlR)l dr.'pit tncnl tnrl (icoligy rrtl ttlittitttr;, rlcpartnrcllt) t(t crack down on ('rganizcd

crinrc invol'r,iulr sund rtr li s iur(l l)istrict Arhrlittistftttion rcquircd to mrtttitor thc progrcss'

l-lo\vcvct.. nlosl ofthc rcnlcdinl tttcasutCs nrc bcittg irlrplcmcn(cd by thc conscrncd agcncics to

curb illcgnl nrirrirrg ill thc flrctr.

5.0. Pr!\'cr of lhc Jolnt Comrlitlcc:

Thc aborc facnral rcpon is being submittcd bclorc thc Hon'blc National Grccn Tribunal in

cornplialrcc to tlrc orders dotcd 26107/2024, which mly kindly bc takcn on rccord' Thc Joint

Cou;nittce witt abidc by l'urthcr dircctions of thc Hon'ble NGT' in this mattcr'

*$"hr#o,
Tehsildar, PamPore

I

Dated: FebruarY 2!, 202$

Divi

Dr Alam Khan

Deputy Director/Scientist'C',

Sub-Ofiice, MoEF&CC, Jammu

J&K PCC. J&K
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fl'nqqalp- /

In the Matter of!

News Item tiUed ..Sand Mafla destroys Jhelum embankmentputs thousands at risk,. appearing in Daily Excelstor dated
09.07.2024.

The Respondent No S begs to state as fottows:
The Hon,ble National Green Tribunal principal Bench, New Delhi hastaken suo-moto. cognizance by registering the Original application on ihebasis of the News Item tifled .,Sand Mafia a.riroy, :n.f membankment puts thousands at risk,, appearing in Daily Excelsior

dated 09,07.2024. The invorved matter concerns the destrucuon ofJehrum embankment near Khankah Bagh. pampore rn District purwama
reaving nearry 400 househords vurnerabre to potentiar froods risking boththeir lives and property. The locals reported suspicious moveme-nts of
heavy vehicles resurting in the destruction of embankment by resorting toi'egar sand extraction and despite the efforts put in by the community
members, the sand mafia managed to escal)e. The root cause of such
incidents is the unchecked iflegar sand mining driven by proflt motives,
disregarding Environmentar Regurations and community'saruty, n.ttng
upon the same, the Hon'bre Tribunar has been preased to pass ihe orderDated 26'07'2024 wherein the forowing authorities are impreaded as
respondents in the matter.

(1). centrar pofluuon contror Board, through its rvlember secretary,
(2). Pollution Control Committee J&K, through its Member Secretary,
(3). Ministry of Environment and Forest, Integrated Regional Office,

(4), Geology and Mining Department, through its Director,

(r. District Magistrate putwama

A{ Furthermore, the Hon'bre NGT has directed the formation of a jornt
./ committee comprising of the above impreaded respondents to visii thesite and ascertain the correct position, the truthfurness of the facts

disclosed in the news item and also suggest the remedial action and
submit the action taken report before the Tribunar wrthin three months.

However, the district administration, pulwama alongwith the
concerned line Departments viz Department of Geology & Mining and the
Department of Irrigation and Flood control had taken immediate
cognizance of the incident raised by the locals through printed/social
media. The L&T involved in the illegal Mining at KhankahBagh pampore

PRINCIPAL BENCH, NEW DELHI-
Original Apptication No. 924/2024
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had been seized by the Department of Geology and Mining and released
after heavy compounding of Rs. 56792= (Rupees fifty six thousand seven
hundred and ninety two) vide G.R No. 1076905 'dated 221A7/2024.
Furthermore, an FIR had been lodged at P/S Pampore against the
offender namely Shrl Mohammad Maqbool Bhat S/o Ghulam Qadir Bhat

R/o Patalbagh, by the Department of Flood control Divlslon Kakapora for
engaging L&T in the illegal mining of soil/sand at KhankahBagh.

Furthermore, it was ensured that no mining of any sort takes place

and the damaged portion of embankment was also strengthened by way

of laying of earth filled bags. The attempt by the offenders to construct
ramps in order to carry out their illegal activities was also closed,

restoring the embankment to its original shape/position. The geo-tagged

photograph of closure of ramps is enclosed herewith for kind perusal of
the Hon'ble Tribunal.

In co

in the capa
mpliance to the order mentioned supra, the respondent no' 5

rcity of being the coordinating agency convened the visit of the

loint Committee excluding the representative of RO, MoEF & CC

Chandigarh to the spot on 2lst October,2024, who could not participate

in the joint venture on the scheduled date' It is not out of place to

mention here that the said visit could not be convened earlier due to back

to back elections in the UT of J & K. However, owing to the legal

constraints and the timely submission of report before the Hon'ble NGT,

the joint visit has been conducted as on the above mentioned date in the

absence of the aforesaid representative. On spot inspection, lt has been

found that the said spot is approximately fifteen hundred metres

(15g0mtrs) away from the nearest habitation & there is found neither

2VCV+WVP, Rakh Shalina, 190015

, Longitude

74.89639312"
Altitude 1587 meters

itti eps wto

2L.1:O.2024

Latitude

34.02041"402"
Local 12:?3;38 PM
GMT 06:53:38 AM
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mechanical nor manual mining activity going on at the mentioned spot inthe jurisdiction of this district so far as the present scenario is concerned.The geo-tagged photographs depicting the joint spot inspection are
enclosed herewith for the kind perusar of this Hon,ble Tribunal:

It is in place to mention here that several FIRs are lodged in the p/s
Awantipora and Pampore against the illegal extractors/transporters of
Barsoo, Kakapora, pampore, Banderpora, Lelhara, patalbagh and
Awantipora. The Mechanized Boats involvecl in the commission of offence
are being seized/capsized and the mechanised boats seized from Chersoo
and Awantipora are still in the custody, The compounding to the tune of
Rs 22.36 lacs has been realized from the seizure of 93 vehictes from
January 2024 till date in and around the River Jhelum for the illegal
extraction of sand. The geo-tagged photographs of seizure are enclosed
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herewith for kind of Hon'ble Tribunal

The line Departments work to the best of their capabilities and in

strict adherence to the MMDR-AcI 1957 and the Rules made thereunder,
"l&K Minor Mineral Concession Storage, Transportation of Minerals and

Prevention of Illegal Mining Rules, 20L6" notified vide SRO-105 Dated:

31.03.2016", Stringent actions like lodging of FIRs, heavy pecuniary

penalties and punishment for the offence as provided under Section 21,

Section 23 A and Section 23 B of the Act for illegal mining under MMDR

Act 1957 are taken. Rapid Action Team to control illegal mlning, seizures

and late night patrolling, dismantling of the ramps/approaching roads,

blacklisting oF the vehicles and announcements in local religious

institutions are made to curb the illegal mining activities in and around

the river Jhelum. The Department of Geology and Mining is issuing the

Disposal permissions for lifting of the accumulated sand from various
spots of river Jhelum under S.O 599 dated 15th of November,2022
(customary mining), thereby, providing sustainable livelihood to the
inhabitants associated with this trade since so many years and providing

availability of construction material for various developmental activities.

The department of Irrigation and Flood control, Division Kakapora is

also very keenly taking up the issue of illegal extraction and is

continuously taking necessary action against the offenders who are found

involved in illegal extraction by filing of challans under JKSWRRA Act

2010. During the last three years, the area has not got inundated during

the floods declared and the embankment is safe to carry the flood

discharge. There is no breach anywhere in the stretch of 3085 mts

between Khankahbagh and EDI Sempora Pampore.

The measures adopted by the line departments already projected

hereinabove are the possible remedial measures which are found

effective in curbing the illegal menace of sand mining and remedying the

ecological imbalance tended to be created by the sand mafia. As Such,

the report ls hereby submitted before the Hon'ble Green Tribunal as

desired

1, Poll Committee . District Magistrate
Pulwama

perusa

throug Member Secretary,
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Annexure-2
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Photo 3 & 4. River bank damaged by the offenders.
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An nexu re-2

Photo 1. Embankment repaired by the Irrigation and Flood control department.

Photo 2. Embankment repaired by the Irrigation and Flood control department.
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An nexure-2
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Photo 7. Joint committee interacting with the villagers of Khankah Bagh.
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0OVtltllf,ltlll 0f jAlnl,lu Alln NAill"l
orrlcr or iHr AsstsTANT ExEcuTlvE ENGI|IER

rLooD aor,linoL suB-DtvtstoN 
pAMPoRE

trra|'

l-hr' St,rtinrr I luusirrti ()ffir:ur
Itulitt St,tt irrrt 1r.ilu1r1,1 1.

llttti..!,t- l.urtliinli uf l,lll rr6*lrrrl tvlolrtl M;rrltrrul Ithal !i/rr clhrrtanr Qadir

lllr,rt l{t) lr.rl,rltr,rl,,lr lrrr.tVill[,rt r,tn,,t,,[.'tu lirhlic P.::'pcrly 
(l{ivr:r

linrtr.rrrkru*11), \\rr.,rlit rrirrfn.tr*rrcififf*cri,t1i l;ltiod l'rulectiutt iVtcchanism

.tt l(hrnk.rh ll,i11h ;i;;d,Istrntinl ric;rr [DI' .'

lk,fcrc*cc:. scir,urc (,f Machinery involved in illegal sancl nrining

lixc.rtrturtl.N'fl

Sir' 
Ul"rttt rcccivinll itrrtrts fronr thc locals "t 

*l;i]T'.llllllll above

llrt'rrti*t"rcrl rrr*clrilu.' rt,as Suiz,ctl ,tt the spol [r1' a Sqtrad of nrutti tlcpartmcntal

I,rsl, I;trrr.e rrhich irtclrrdcs irfr.,rt'r'i,I'ltchrrran Sofi (W/S) and l\lr' ltlohd

I{arnz.rrr l\tl11at' (t'V/S) fronr [loutl Cotttrol SutrDivisiorl l]amporc 
'of 

FCD

Kakn|ora, rvhirh ryas invol'stl itt ilf*$uf santl mininll cltrri.rg nig'ht hours at

Khankah llalllr oppositr.'Slrnlinn nenr EDI'

Thcs;ridmachincryhasheavilt.damagedtherir,erembankmentat

thc seirl spol artr{ tfutts lrave conrnrittetl tle offcnce of making rvillful damage

to puhlii: Fror.rt.\, (River [nrbankmertt], rreakenirrg,/atlvcrsclv affecting the

I;ltxrrl t)r*trctitrrr i\.lccharrisrn/Svsrertr (lfRlt&N{ i\ct 2010), rvhiclt tlemands

.strin;1,t,rtl actirur itgirirrst tlre culprils su tlmt srrch itrirtcnts dt'rtt not occur iR

Ittltttt'.
lrr tilihl r"rf lhc atrovc' it is req

urttlrr tht'rclcrlnt Provisions of Ilrv

flqgulz- s

No,IClil)l7tl5
f]rrlcrlr lll ll|2024

tur"'stetl to lotllp ir I:ll{ n the culprits

Yorrrs

Assistant ve Engitteer

Flootl Co Sutr.Division

tr ilru

!

l(ln.Cupt'nr rhr;-

l-.-liiccuriyu lirrgirrecr [:lu,d Contrul Division Klktpom for
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@
Gor,rernmentof Jammu & Kashmir

The Addl. District Magistrate
Pulwama

No: DMO/PuliDGl"l/NGI/5670 Dated: 24 11012024

subjec*-constitution of committee regarding the implementation of the

order passed by Hon'ble NGT (PB) O.A No. 924/2024 Order Dated

Refr

Sir,

261a712024'reg

ysilr office letter No. DCPllegal/241223-3t dated t8/ 1 012024.

Kindly refer to the above subject and reference. In context of whidr, it is to

inform ttrat this office, in-spite of the limited dnanpower is working in the best interest

of the admini*ration and for effective imptementation t"lMDR'Act 1957 and rules made

there under, "J&K Minor Mineral Concession Storage, Transportation of Minerals and

prevention of Illegal Mining Rules, 2S16" notifed vide SRO-105 Dated: 31.03.?016".

More stnngent actions like lodging of the FIRs, HeavY pecuniary penaltes and

punishment for the offence as provided under section 21, Sectlon 23 A and section 23 B

of the Act for illeEal mining under HMDR Act 195?, Rapid Action Team to contrcl itlegal

mining, Seizures and late night pabolling, dismanUing of &e ramps/approachdng roads,

bladdis6ng of the vehides and announcements in tocal rnosques are made to curb the

illegal mining acbvities in md around $e rwer jhetum.

As per as the place in question is concemed, the t&T invr/ved in the

illegal Mining at Khankah Bagh Parnpore lyas seized by this Department and was

released after the heavy compounding of Rs. 56792s Rupees fifty six thousand s€ven

hundred and ninety two wde G.R No. 1876905 dated 2210712024 (Copy endosed)

Further, FIR against the offtnder narnely stri Mohammad l'laqbool Bhat 5/o Ghularn

Qadir Bhat R/o Patalbagh was ladged in tre Police Station Pampore, by the Deparknent

scannecl wtth 0amscannel

Separtrnent of Seologq onb lltlning'
oFFrcE 0F THE nlSTRIq] rtlNEItAL 0FrlsEIl PUI.WAFIA
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of the Flood contral oivision Kakapora for engaging L&T in illegal mining of soiusoil at

Khankah Eagh {Copy enclosed}' 
r- ----asia. d metres

it is furth€r put here that the sald spot ts approximately fifteen hundrer

($00rntrs)awayfronrthenearesth&itation&presentlythereisnotanykindof

mining happening nelther mechsnically nor nranually at the spd in question'

J

ll"

*r.tt

lr€lUUilf

i+
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pertinent to menron here that this office is rssuing the Disposar perunissions for

tifting of ttre accumurated sand rifted manua*y from various spots of river lhdum under

S.0 Sgg dated 15th of November, 2&22 (customary mining) thereby providing

sustainabre riverihood to the inharxtants associated with this trade since so many years

and providing avairabirig of construction materid for various 
'everopmentar 

activities'

ThefieldfunctionarieshavebeendirectedtoidentifythewhistleblowersinRiver

Shetum particularly in the comptainant area and keep a close l[aison with them

frequentty besides work in crose coordination with other stack - holder departnents

(viz. Irrigation/Flood control /Revenuelpolice) so that the action as warranted under

rdes willbe initiated against illegal offenders in the area'

FurtherstrictdirectionshavebeenpassedonArealndrargestocr.rbtheillegal

mining activihes and ensure thaf no transportation of any rnineral by any means from

the daee of raising to another is made without being in possession of a valid 
*mineral

transport e-challan" in form -"{'. Moreover, these aclions against the iltegal mining

have been intensified and cracking he whips on illegal miners, regular seizure are

made and these ifiega{ miners have been warned to desist from iilegar extraction of

minerals, Regr*or inspections are conducted in the area from where complaints of illegal

mining and transportation of minor mineral are received'

and around the River ]helu||| for ill€gal extractig!-of sand' to the tune of thg

*u ,r.36 lr., h"u" b".n ,*ttit"d fto* th" tti'ut" of Se g3 uehitles ftot

Januarv 2024 till date'
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r

Further, it is reiterated tlrat this drive against Sre illegal mineral minor

transporters/extractors have been raunched more vtgoroustyl intensified and it is

ensured that at the said ryot no mirwrg of any mrt Ekes place'

faithtullY

Ilistrict t'tinffit
Pulwama.
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Cavernmcnt of Jommu & Korhmlr

olflcc ol lho Exocullvo Englncer Flood controlDlvlslon Kokoporo
I j?a lf al83t**93lta*tar3

IhE Dlclrlcl Maglrlrole, No' FCDK/cornp/ atto-th
pulwsmo, 

,r$ , 
Dqled:. 2-t{ - [o - 2o]!

gubject. News item tilled " ssnd fitofiq derlroys iheium.embonkment puis

thsurondr iii[; opp"orlng ln iotly ir""lrlor doted a9'o7'20u"

Relerence:. Nullonol Green Tilbunol New oethl order doted 2e-07'2CI24

{ orlglnol oppllcollon No' 924/2024}

$ir,
Asyourgoodselfiswelloworeofihefoctlhotsurno.rnoloon

the bosisof news",il-rtgording iffegof exlroction in River Jhelum ot

Khonkohbogn pompJre *oiftf."tiby tfie Hon'ble Court ond lhe direclions

issued omong op,Jiifone holders, tire worthy Diskict Mogistrote Puiwo.mo

being ihe coorciinoior of ihe commiiiee hqci to oscerioin ihe iociuol

position. Compiling id court Oireitives your goodself direcled the

undersigneC to refrrt oi fnontohbogh Pompore spot on 2l-19-2024 where

illegolexiroclion *o, tepo*ed throug[ news orlicle .lt needs to menllon here

your good selt wos opprorsed by o sv,rifl oction inilioted by this office olong

wiih -Geoiogy & f"lining Deporimeni immecjioieiy oiier ihe incident wos

roised by 6coh tnrou{h prinleO/sociot medio. The vehicles involved were

seized ond FIR wos todied ogainsl the offender nornely Mohd Moqbool Bhot

S/O Gh eodir gnot nldPotoibqgh vide AEE's letler No. FCSDP/9S doted 0l-
07-2A24 . Besides lhe domoging portion of lhe embonkmenl wos olso

sirengihening by woy oi loying oieorth iiiied bogs onci ihe romp which wos

consiructed by the offenders wos closed ond the embonkmenl hos been
given ils originol shope/position. Furtherrnore lhis deportnnenl is very keenly

tot ing up the issue of illegol exlroction ond ore continuously toking necessory

oction being hoving limited resources, ogoinst lhe offenders who qre found
involved in iiiegoi exirociion by filing oi chollons uncier JKSWRRA Aci20i0.
During the lost three yeors lhe oreo does nol get unduloled during lhe floods

declared snd lhe embonkment is sofe lo corry the ilood dischcrge ond
lhere is no breqch onywhere in the stretch of 3085 mls belween
Khonkohbogh ond EDI Semporo Pornpore. Ihe deportment olso proposed

the spot uncier vuineroble spois uncier FMP Phose ltttl psf B ior o lengih of
5S0 mks to sofeguord lhe life ond property of lhe inhobitonts residing neor
lhe riverembankment.

Hence reporl is submilted forKind perusol.

tu' Yourr ,

lr6d
Copy lo the:'

l. Chief €ngineer Kmr, I & F C Deportmenl Sdnogor for lovsur of informotion.
?. Supainlendi,ng Engineer Hydroulic Ckcle Pulwomo H.Q. Shopion tor lovour of

infonrrolion.
3. Dislricl Minerol Officer Pulwomo fot inlormolion.
4. As*slonl Erecutive Engineer FC sub Divldon pornpore {or informolion.( Gls

f?' (rrnnorl prith fif Fhl Qr-r*",
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The Member Secretary,
J&K Pollution Control Committee. No - cE/rFcKdf/ tsqqt

Dt - 12 lDeclao24
Subject - oA no 92412024 titler "Sand mafia destroys Jhelum embankmentplus thousands at risk" appearing in Daily eicersioi o"i"o og,o7,2oz4.

Reference - your office no:- JKpcc/sc./oA -gz4lzozaltssL-3zi
dated:- I:O-L2-2O24

Sir,

In context to the above mentioned reference the following points may be kindly be
noted:

Sand extraction is not direcUy impacting the stabil ity of embankments. However, at certain

-

O'nnqu,a- &
Government of Jammu & Kashmir

Office of the Chief Eng ineer, Irrigation & Flood Control Depaftment, KashmirEngineering Complex, Near Income Tax Office, Rajbagh, Srinagar, J&K - l9OOOg01942311834; o1.942t11085; www.ifckash mir.coml ce-ifckash mir@jk.gov.in

n observed close to the embankments.

floods of low to
Howevelr illegal
damage to anti-

location

Yours sincerely,

t^
t((til,)

A(
r ). t2.. v

3. Preventive Measures:
Irrigation & Flood control Department continuously monitors the condition ofembankments and conducts yearly safety audits of embankments. Any weak or vulnerablespots are addressed through stage contractors or temporary basis and if need onpermanent basis.

,prlechnical Officer with
J4hief Engineer
(/

1
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